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O R D E R 

26.02.2020  In this Appeal one of the questions relets to enforceability of 

the foreign award. The other question which requires consideration is whether 

even ignoring the award passed is there material to show debt due and default. 

 Learned counsel for both sides to be heard on these issues.     

 List the Appeal ‘For Admission (After Notice)’ on 27th March, 2020. 
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Member (Judicial) 
 

 

 
  [Justice Anant Bijay Singh] 

Member (Judicial) 
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